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(b) and (c) No, Sir. The incident has been thoroughly enquired into and 

examined by a committee consisting of senior officers and the enquiry report 

has been submitted to NCL. As per finding of the enquiry disciplinary action 

against concerned officer is under process and Shovel Operator and Mining 

Sirdar have been issued charge sheet. 

Linkage of WCL for Ukai 

3054. SHRI AN ANTRA Y DEVSHANKER DAVE: Will the Minister of 

COAL AND MINES be pleased to state: 

(a) whether GEB committed to SLC that no further coal would be imported 

for Ukai TPS provided WCL linkage is granted; 

(b) whether linkage of WCL is not granted since the last quarter; 
 

(c) whether linkage committee granted mid term linkage of WCL for 

Ukai; 

(d) whether the linkage did not materialise due to railways refusal; and 

(e) whether Railways would consider to materialise linkage in view of 

saving by using WCL coal in place of Main Line Coal? 

THE MINISTER OF STATE IN THE MINISTRY OF COAL AND MINES 

(SHRI RAVI SHANKAR PRASAD): (a) The linkages of coal are granted by 

Standing Linkage Committee (SLC) every quarter in consultation with Ministry 

of Power, Central Electricity Authority, Coal Companies, State Electricity Boards 

as well as the Railways. Despite commitments given by Gujarat Electricity 

Board (GEB) not to import coal for Ukai TPS, GEB had imported coal for Ukai 

TPS during2000-01. 

(b) Yes, Sir. In the last meeting of SLC held in 27.9.2001, WCL linkage 

has not been granted to GEB. 

(c) Ukai TPS was granted a mid-term linkage of 50,000 tonnes per month 

from WCL for the quarter January-March, 2001. 

(d) Yes, Sir. 

(e) Ministry of Railways are not agreeable to move coal from WCL to 

Ukai TPS in view of adverse financial implications and idling/wastage of 

infrastructure created for transportation of coal from the coalfields of South 

Eastern Coalfields Limited (SECL) to the power stations of GEB. 

33 


